Report of the Committee constituted by Hon ’ble National Green
Tribunal (Principal bench) vide order dt.22.09.2022

in OA 609/2022/ Qr. Subhash Kumarvs State of Jharkhand & Others)
I. INTRODUCTION é/

There is an application (OA/N0/609/2022 ) filed by the applicant Dr.

Subhash Kumar, Principal, Taurian World School before Hon’ble National
Green Tribunal, Principal Bench, New Delhi with the prayers and of that

operative part is as follows.

1. Dr. Subhash Kumar, Principal, Taurian World School, Ranchi Jharkhand has sent by
post this letter petition, which has been treated and registered as Original Application,
complaining about heavy blast in the back of the school on 09.05.2022.

2. The applicant has submitted that on 09.05.2022 at around 9pm a heavy blast was
conducted very close to their school and hostel by the stone crushing plant operating near
their school due to which the windows inside the hostel broke and fell on the students. The
blast was so intense that it felt like an earthquake. Also, huge new cracks developed in the
walls. Though no one was injured, it was a life-threatening situation for their children and
staff residing inside the campus. The applicant has further submitted that huge blasting at
unusual timings (mostly late evening and night) close to their school had been a regular
practice. Complaints about the same have already been made to various concerned
departments (from 2016 till date) but no action has been taken. The mining operations are

being carried on within 190 meters from the school polluting the environment.

3. Prima facie, the averments made in the application raise questions relating to
environment arising out of the implementation of the enactments specified in Schedule I to
the National Green Tribunal Act, 2010. In view of the averments made in the application,
we consider it appropriate that a Joint Committee be constituted to verify the factual
position. Accordingly, we constitute a Joint Committee comprising of representatives of
State PCB, Director, Mining and Geology and Director General, Mines Safety, State of
Jharkhand and Deputy Commissioner, Ranchi and direct the same to meet within two
weeks, undertake visits to the sites, look into the grievances of the applicant, associate the
applicant and representatives of the concerned project proponents, verify the factual
position and submit its report within one month by e-mail at judicial-ngt@gov.in preferably
in the form of searchable PDF/OCR Supported PDF and not in the form of Image PDF.

The State PCB will be the nodal agency for coordination and compliance.
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“The Hon’ble Tribunal vide its order dated 22.09.2022 in OA
609/2022 - constituted a committee to undertake visits to the sites, look
into the grievance of the applicant, associate the applicant and
representative of the concerned project proponents, verify the factual

position and submit its report within one month.”

Constituted Committee members are as follows: -

1. The Director, Department of Mines and Geology, Govt. of Jharkhand.

2. The Director General, Directorate General of Mines Safety, Dhanbad.

3. The Deputy Commissioner, Ranchi, Jharkhand

4. Representative of Jharkhand State Pollution Control Board

In pursuance of the above said order on dated 03.01.2023 the committee

visited the Taurian World School and the mining site. During the visit Taurian

World School Principal Dr. Subhash Kumar and Mr. Purbendu Das

(Administrative Manager) informed to the committee that there are approx. 500

persons residing in the school premises and he also informed that blasting at

stone mines situated near the school occurs at unusual timings mostly late

evening due to which intense tremors were felt and caused damage to school

buildings property, hostels etc.

III. DETAILS OF THE FACTUAL POSITIONS OBSERVED BY THE
COMMITTEE DURING THE SITE VISITS ARE AS FOLLOWS: -

| Petitioner prayer before Hon’ble
Tribunal

Factual Position

The applicant has submitted
that on 09.05.2022 at around
9pm a heavy blast was
conducted very close to their
school and hostel by the stone
crushing plant operating near

their school due to which the

1. While inspecting the school it was observed by the
committee that there were some cracks developed on
the upper surface of the school building. Committee
visited the nearest school building (Latitude 23°
12°05°" Longitude 85° 18” 49°’) to the mining site and
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windows inside the hostel
broke and fell on the
students. The blast was so
intense that it felt like an
earthquake. Also, huge new
cracks developed in the walls.
Though no one was injured,
it was a life-threatening
situation for their children
and staff residing inside the
campus. The applicant has
further submitted that huge
blasting at unusual timings
(mostly late evening and
night) close to their school
had been a regular practice.
Complaints about the same
have already been made to
various concerned
departments (from 2016 till
date) but no action has been
taken. The mining operations
are being carried on within
190 meters from the school

polluting the environment.

_ Committee visited the mining site of M/s Hardag

observed that floor of area around the constructed
building was found undulated. Mr. P. Das also told to |
the committee that broken glasses of the windows has |
been repaired and that same observed by the
committee. It was also observed by the committee that
no fragmented rocks caused due to blasting by the
owner of the stone lessee were found near the school
or in its premises. Committee requested the school
management (Principal and Administrative Manager)
to visit the mine site along with the committee but they
refrained themself to visit the same. The committee
also visited M/s Saa Vishnu Bakers (P) Ltd. that is
situated beside the school. It was observed by the
committee that there were no cracks in the outer wall
of the building of the Bakery unit nearest to the lease
/mine area. (Photograph taken during the visit is

attached herewith as annexure -I Series)

Stone Mines, lessee Sri Om Prakash Bhagat, mauza-
Hardag, P.S.-Dhurwa, Dist.-Ranchi, Plot no. -
1430(P), Khata no.-109, granted under Jharkhand
Minor Mineral Concession Rule 2004 as amended till
date; for the lease period of 15.04.2013 to 14.04.2023.
The lease is located at the distance of approx. 430
meters from School building to crusher marked pillar
that is within the lease hold area and approx. 400
meters from school boundary wall to crusher marked ‘

pillar (Circle officer report in this regard is

attached as annexure-II).
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3. Committee also observed that the lessee has obtained
necessary clearance certificate such as Environment
Clearance from SEIAA, Jharkhand and Consent to
establish and operate from State Pollution Control
Board, Jharkhand. (The Clearances are attached
herewith as annexure-Il11I series)

4. During the inspection of the mines/lease by the
committee, it was observed that lease of minor mineral
(Stone) has been granted and executed under
Jharkhand Minor Mineral Rule 2004 as amended till
date vide registered deed no 1379/1192 dated
24.02.2016 (relevant pages of lease deed is attached
herewith as Annexure -IV) with conditions that lessee
has to comply. The lease deed conditions Part VII no
11(Kha) and 12 of lease deed page no. 14 and 15
(Annexure-V) clearly states that lessee has to obtain
permissions under The Mines Act 1952 whenever they
become applicable. Lessee was using explosives after
intimating the same in prescribed format under The
Explosive Rules 2008 of Explosive Act 1884 (Copy of
the report in prescribed format regarding use of
explosive is attached herewith as annexure-VI) but
lessee didn’t obtain permission under the provisions of
The Mine Act-1952 and rules/regulations made |
thereunder due to which regulation, monitoring and
supervision of blasting couldn’t be enforced and
observed by the competent authority under the
provisions in this regard. The competent authority

(DGMS) is also a member of the committee.
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IV. Recommendations of the Committee as per factual position observed: -

1. Committee recommends that the lessee has to obtain all necessary

permissions that includes blasting permission also from the competent

authority under The Mines Act, 1952 and rules/regulations made

thereunder.

% ENCLOSURES: - Pn.y. No- 1 to 24..

o

Regional Officer, JSPCB
Ranchi, Jharkhand

eﬁe:;-‘;ctor General) '\>”

Directorate General of Mines Safety
Dhanbad, Jharkhand

Nﬁ' ol lw?—

Director (Mines)
Department of Mines & Geology,
Govt. of Jharkhand
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State Level Environment Impact Assessment Authority, Jharkhand.
C - 170, Road No. 4, Ashok Nagar. Ranchi. Jharkhand.834 002.
Tel #: 0651-2243488,; Fax #: 0651-2243487,
E-mail: info@)jseiaa.com; website: www jseiaa.org

v

Letter No.-EC/ SEIAA / 2015-16/ 1102/ 2015/ 2158 Raceh’, Nate: 15 Ji3y 5,

To:  Sri Om Prakash Bhagat,
Behind Ranchi College, Sarnatoli,
Dist- Ranchi, Jharkhand, 834008
Sub: Environmental Clearance for the project “Hardag Stone Mine of Sri Om Prakash Bhagat
at Khata No.- 109 Plot No,. 143¢ (P) at Village- Hardaz, Thana- Dhurwa, Dist.-
Ranchi, Jharkhand (0.87 Ha).”
Sir,
It is in reference to the project “ilardag Stone Mine of Sri Om Prakash Bhagat at Khata No.-
109, Plot No.- 1420 (P) at Village- Hardag, Thans- Dburwa, Dist- Ranchi, Jharkhand (0.87
Ha).”submitted by vou for s2eking prior Ervironmental Cl23marces (FC) The proposal was
appraised by Stete Tevel Svpert Appraisal Committee (SEAC) and recommended for grant of
Environmental Clearance in its meeting held on 07th to 11th OCTOBER, 2015

The details of mine capacity as per Approved Mining Plan Report ere as follows-
1. Mineable Proved Reserve : 1,096,421

2. Year-wise Production as per Approved Mining Plan 122pott {on tive yuars i as follows
i Hi Yy

1* Year : 20,193 t
2" Year : 20,073 t
39 Year : 20,472 ;
4™ Year : 20,574
5" Year : 20.316 1

3. The daily production a5 per Forn-l is 69 tonnes

State Level Environment jraact Assessment Authority (SF1AA), Jhatkband in its meeting held on
14.12.2015 discussed the project proposal along wila recommendations made by SEAC and
decided to grant EC to the peject.

Following the devision ol 8ZIAA, as menticned aboy & Environmenta! Clearaoce is hereby issued
to the “Hardag Stone Min¢ of Sri Om Prakash Bbagat at Khata No. 109, Plot No.- 1430 (P) at
Village- Hardag, Thaus- Dhuraa, Dist.- Raochi, Jharkhand (0.87 Ha)” alongwith the
following conditions-

A. Specific Conditicns

1. This Environmental Clearance is valid subject w ihe toliowing condition pelow —
‘That this project nus-
a. wltaiued ai degal igins W Gptiile o CulBEIILG Pt
b, Cozuplied with ali existing vencemed laws of iz Jand and
c. Complied with the decisions of SEIAA on the issuc of Enviromnental Clearance till
date.
1
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2. A matter in the context of Environmental Clearance to Chururia Sand Ghat in Barakar River
of M/S Starre: Markating Pvt Ltd at Village- Chururia. Ghumbeda & Daldali, P.S- Tundi,
Distrizt- DEzn*ac Tharkband (14.30 Hz) has come to thz notice of SEIAA in which mining
Jease has been granted by the Mining department on such a piece of Land in which two
plots heve beea found within the forest arca and this has also come to the notice of SEAC

_during examination o the records subminied by the conce-ned proponent .

SEIAA in it’s 35" meeting datea 13.08.2015 aecided that SEAC will considered after taking
undenakiug from the proponent about the distance frum forest boundary to avoid the delay
in volaining ihe cettificaie of D.F.O.

Bui s matter mentioned in para | it nas come to the knowledge of SEIAA that if the
undertaking given by the proponent is found to be wrong and if the mining Lease granted by
the Department of Mines and Geology in such an area where the land or any part of it under
lease is foucd at any level or by any authority to be inside notified forest or demarcated
forest o~ Jungie Thari area (as recorded in revenue records). SEIAA decides that the E.C.
issued wi'l be treatad as “avalid / cancelled with imme:fiate o Tecl.

3. Decision taken by SELAA ou 7.05.2015 rcgarding distance from forest boundary is
substituicd as [ollows:-

“For renewal cases of mining lease position ol earlier lease as and where it was legally
running is atlowed and in case of new lease 1t shoula be at a distance ol 250 meters from the
nearest forest boundary”,

4. Condition 12i¢ down in al! earlier minutes of proczedings regarding requirement of
CTO/CTE by JSPCL is substituied as follows.-

“Proponent will comply with ail other mandatory provisions of status it so required”.

5 The environmerzal clearancc ‘3 aubject to renewal of mining lease by the Department of
Mizes, Govar-ment of Turkhand to PP and all other Statutory Conditions as imposed by
various agencies / District Authorities are complied with.

6. No mining sha!l be undertaken in the forest area without obtaining requisite prior forestry
clearance. Minimum distance shell be maintainsd from Reserved / Protected Forest as
stipulated in SELAA Ciuidelines.

7. Environmenia! clearance is subject w firal arder of the Kon’hle Supreme Court of India /
National Green Tribunal / MOEF Guidelines applicable to Minor Minerals.

8. Environmenta! clearance is subject to obuaining clearance under the Wildlife (Protection)
Act, 1972 fiom the corapetent authority, as may be applicable to this project (in case any
fauna oceurs / is fourd in the Project area). No damage is to be done to fauna if found in
ML area (as mentionzd ir. various schedules). In case found they should be given protection,
collected alive with the help of the expert and transferred them or handing over them to the
concemed authorities. Conservation Plan. if applicahle has to he adhered to.

9. The mining operations shall be restricted to above ground water tablc and it should not
interscel the groundwater Lable. In case of working below the ground water table, prior
approval of the Ground Water Directorate, Government of Jharkhand / Central Ground
Water Board shall be obtained. Benches height and slope shall be maintained as per
approved Mining Plan. The Mining Plan has to be got approved by concerned authoritics as
per SEIAA guidelines. Safety measures shall be adopted in line with DGMS Guidelines.

10. PP shall maintain minimum distance from Reserved / Protected Forests as stipulated in
applicable guidelines.
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11. The project proponent shall ensure that no natural watercourse and / or water resources shall
be obstructed due to any mining operations. Adequate measures shall be taken for
conservation and protection of the first order and the second order streams, if any emanating
/ passing through the mine lease area during the course of mining operation.

12. The top soil, if any shall temporarily be stored at earmarked site(s) only and it%¥hould not be
kept unutilized for long. The topsoil shall be used for land reclamation and plantation.

13. There shall be no external dump(s). Monitoring and management of rehabhilitated areas shall
continue until the vegetation becomes self-sustaining. Compliance status shall be submitted
to the Jharkhand State Pollution Control Board, Ranchi and its nearest Regional Office on
six monthly basis.

14. Catch drains and siluation ponds of appropriate size shail be constructed around the mine
working, subsgrade and mineral dump(s) to prevent run off of water and flow of sediments
directly-into the agricultural fields, and other water bodies. The water so collected should be
utilized for watering the mine arca. haul roads. green belt development ete. The drains shall
be regularly desilted particulasly after the monsoon and mairtained proparly.

15. Dimension of the retaining wall at the toe of the OB benches within the mine to check run-
off and siltation shall he based cn the rain fall data

16. Greenbelt snall be developed all along the mine lease area and naui roads. The Project
proponent shall do tree plantation in at leas: 33%: si the space, prescrably along the
periphery and in vacanl space. Fast growing and locai species wiit be plauted. In case land is
not available within the leuse area or it i not pessilis (o paanl 4ess dus 10 nature of land
then PP will do necessary afforesiation at other places and.

17. Effective sefeguard nezsures suck. as regalar 2.ter ¢prinkling shail be carried out in critical
areas prone to air po'lution ard having high lavels of vagticelat: matter such as loading and
unloading point and transfer points Extensive wate: sprinkling shall be carried out on haul '
roads which should be made pricea with snitable weter dranape a=mangements. It should be
ensured that the Ambient Air Quality narameters conforn ‘o ‘he norms prescribed by the
Central Pollutior Control Board in this regerd.

18. The project proponent should implement snitable conservation measures to augment ground
water resources in the area in consultation with the Ground Warer Directorate, Government
of Jharkhand / Central Ground Water Board.

19. The nroject proponerit siall il cequizad, obitn ascessts ¢ oo nesion/NOC of the
r - b a
competent guthoitics sor A HFCUISILE G il o0 bt gl st 101 Lz project.

20. Suitable rainwater harvesting measures shall be planined and implemenied in consultation
with the Ground Water Oneclorate, Uovemiiik oF Tharktand / Ceniral Ground Water
Board.

21. Vehicular emissions shall be kept under contro! and regvlarly monitored Measures shall be
taken for maintenance of vehicles used in mimng ooerations and m transportation of
mineral. The mineral fransportation shall be carried cut through the covered trucks only and
the vehicles carrying the mireral shall not bz overleaded. No teanspz-tation of ore outside
the minae lease area shall be carricd but afier the sunsil

22. No blasting shall be carried out after the sunset. Blasting operation shall be carried out only
during the daytime. Cont-olled blasiing shell be preticed. The mitigative measures for
control of ground vibrations and to warest dy rocks and Soulders shoald be implemented.

23. Drills shall either be operated with the dust exiraciors or equipped with water injection
syvten.
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24, Effective saieguard mcasuies should be taken to control fugitive emissions so as to ensure
that REPM (P10 and PM 2.5) levels are with'e rreseibed Brote

25. Pre-placement medical examiration and periodical medical examination of the workers
engaged in the projec: shall be zarmed oul and records maintained.

26. The project proponent shall take all precautionary measures during mining operation for
conse-vation 3nd protection of endangered fauna.

27. Provigion shall he made for the housing of construetion lzhow® within the site with all
necessary irfrastructute and facilities such as fuel for cooking, mobile toilets, septic tanks,
safe drinking water, rnslical health cerc. ete The “ousing may be ir. the form of temporary
structures to be removed after the completion of the project.

28. Proper safety irzasures &s per statutory requitement are to be implemented around the
mined out Pit pricr o closure 4 sie.

29. A finel mine closure Plan along with corpus fund duly approved by Competent Authority
shall be submitted to the jharkhand State Pollution Control Board, Ranchi and to concerned
DMO in advance of fiza! mrine closure for approval.

B. Genersl conditions

1. No change in mining technology and scope of working should be made without prior
approval of the statutory authorities / Department of Mines. Government of Jharkhand/
Jhackhand Swte Poliution Control Board, Ranchi during the EC period.

2. No change in ihe calendar plan including excavation, yuaniwn of mimeral and waste should
be made.

3, The Project proponent shall make all internal roads pucca and shall maintain a good
housekeening by regular cleaning and wetting of the haui roads and the premises.

4. The Project proponent shall maintain register for production and dispatch and submit return
to the Board.

5. The Project proponent shall not cut tress / cany out trze felling in leased out area without
the permission of competent authority

6. Measires should e taken for control of noise ievels below prescribed norms in the work
environment. Werkers cagaged in operations of HEMM, etc. should be provided with ear
plugs / muifs.

7. Industrial waste water (workshop and wwste water from the mine) shonld he properly
collected, treated so as to conform 1o the standards Oil and grease trap should be installed
before discharge of workshop effluents.

8. Personnel working in dusty areas should wear protective respiratory devices and they should
also be provided with adequate training and information on safety and health aspects.
Occupational health surveillance program of the workers should be undertaken periodically
to observe any contractions due (o exposure to dust and take corrective measures, if needed.

9. Dispensary facilities for First Aid shall be provided at site.

10. A scparatc cnvironmental management / monitoring ccll with suitable qualified personncl
should be set-up under the control of a Senior Executive, who will report directly to the
Hcad of the Organization.

I1. The funds carmarked for cnvironmental protcetion measures should bc kept in separate
account and should not he diverted for other purpose. Year wise cxpenditure should he

4 o
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Hon’ble Supreme Court of India/ High Court of Jharkhand and any other Court of Law
relating to the subject matter.

. Any Appeal against this Environmental Clearance shall Jic with the National Green

Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of the
National Green Tribunal Act, 2010.

Wl A \NDYV
S\\=¢
Member Secretary
State Level Environment Impact
Assessment Authority, Jharkhand.
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JHARKHAND STATE POLLUTION CONTROL BOARD

TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004
Telephone: 0651-2400850 (Fax)/ 2400851/2400852/ 2401847/2400979/2400139

Ref No. JSPCB/ROI'RNCI_CTO-I4198432/2022/206 Dated : 2022-09-30

Consent to operate (CTO) under section 25 /26 of the Water (Prevention & Control of Pollution) Act, 1974 and
under section 21 of the Air (Prevention & Control of Pollution) Act, 1981

1. Application (s) dated 2022-09-08 of M/s Hardag Stone Mines of Sri om Prakash Bhagat, Occupier Name
:Sri Om Prakash Bhagat for consent under section 25 (1)(b)/25 (1) (c)/26 of the Water (Prevention &
Conliroxl; of Pollution) Act, 1974 and under section 21(1) of the Air (Prevention & Control-of Pollution)

Act,1981..

2. Documents Relied Upon:

1. The CTE Ref No.-JSPCB/HO/RNC/CTE-85351 8/2016/404, date-28.09.2016 accorded under section 25
(I) (a) of the water (Prevention & Control of Pollution) Act, 1974 and under section 21 (I) of the Air
(Prevention & Control of Pollution) Act, 1981.

2. The Environmental clearance issued by SEIAA, Jharkhand vide letter no.-EC/SEIAA/2015-
16/1102/2015/2158 dated-15.12.2015.

3. The Content of the Mining Lease deed no.-1378/119/2016 dated- 24.02.2016 valid from 15.04.2013 to
14.04.2023.

4. The content of letter no.-124/M dated-05.08.2020 issued by Additional Director Mines, Ranchi
regarding approval of scheme of Mining Plan.

5. The CTO accorded vide Ref No.-JSPCB/RO/RNC/CTO-885 1970/2020/185, dated-22.10.2020 under
section 25/26 of the water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention &
Control of Pollution) Act, 1981 to operate (CTO).

6. The content of inspection report, Ref No.-Nil, date-30.09.2022 of Regional Office, Ranchi.

3. The consent is granted under section 25 / 26 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate the project in
Mauza -Hardag , P S -Hardag , District -RANCHI, as follows:

Project Site-Area Investment Product & Capacity Period of CTO

(Rs) \

Date of issue
To

Plot Nos. Area

I N

Before Plot no.- 0.87 Ha 67.52Lakh Stone boulder-69TPD 14/04/2023 J

Expansion 1430(P), Khata
no.-109,
Mauza-Hardag.




(A) Specific Conditions:

1. That, the occupier shall reclaim the mined out area regularly.
2. That, the occupier shall do sprinkling of water time to time on haul road and dusty areas.

3. That, the occupier shall not use any sort of explosives for mining activities without obtaining explosive
license from Explosive Department.

4, That, the occupier shall supply raw material to only those crusher which has valid CTE and CTO of the
Board and shall maintain the record thereof and shall submit it to DMO and Regional Office in every
quarter.

5. That, the occupier shall carry out transportation of stone boulder or over burden in fully covered transport
vehicles and agreement with the transporters must be done to this effect mentioning that the transport order
shall be terminated, if uncovered vehicles be found plying on the road and copy of agreement shall be

submitted to the Board immediately after execution of agreement.

6. That, the occupier shall do mining operations at least 200 meters away from the bank of any river or
stream or water body and shall make a concrete boundary wall along the river 100 meter away from it.

7. That, the occupier shall comply the E.C. conditions issued vide letter no- EC/SEIAA/2015-
16/1102/2015/2158 dated-15.12.2015 and shall submit six monthly compliance report to the Board.

8. That, the occupier shall keep their annual production within the capacity mentioned in E.C.

9. That, the occupier shall submit ambient air & noise level monitoring report every year to the Board.
10. The Board will review CTO as per DSR & if required necessary modifications shall be made.

11. That, the occupier shall submit applications for renewal of consent under section 25/26 of the Water
(Prevention & Control of Pollution) Act, 1974 and under section 21 of the Air (Prevention & Control of

Pollution) Act, 1981 again 120 days prior to the date of expiry of this consent i.e 14.04.2023 with requisite
fee and documents showing compliance of all of the above conditions.

(B) General Conditions :

M That, the occupier shall maintain the National Ambient Air Quality Standard given below:



Concentration in Ambient Air
SN Pollutant s iy Industrial, Ecologically
verage Residential, Rural Sensitive Area
and Other Area (notified by
Central Govt.)
(M 03] 3) 4) (5)
l: Sulphur Dioxide Annual 50 20
(502), pg/m3 24 hours 80 80
2 Nitrogen Dioxide Annual 40 30
(NO2), pg/m3 24 hours 80 80
3. Particulate Matter Annual 60 60
(size less than 10 24 hours 100 100
pm) or PM10,
pg/m3
4. Particulate Matter Annual 40 40
(size less than 2.5 24 hours 60 60
um) or PM2.5,
pg/m3
5. Ozone(03), 8 hours 100 100
pg/m3 1 hour 180 180
6. Lead (Pb) pg/m3 Annual 0.50 0.50
24 hours 1.0 1.0
T Carbon Monoxide 8 hours 02 02
(CO) mg/m3 1 hour 04 04
8. Ammonia (NH3) Annual 100 100
pg/m3 24 hours 400 400
9. Benzene (C6H6) Annual 05 05
pg/m3
10. Benzo(a) Annual 01 0l
Pyrene(BaF)
Particulate Phase
only ng/m3
11. Arsenic (As) Annual 06 06
ng/m3
12. Nickel (Ni) Annual 20 20
ng/m3
Note : Serial no. 1 to 4 —- Mandatory

Serial no. 5 to 12 As appl

icable for specific type of industry.
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That, the occupier shall maintain the emission quality within the standard and the quantity, as follows: '

SN Parameter Standard

1 Particulate Matter NA

That, the occupier shall keep process effluent in close-circuit and the quality of effluent from other
sources in conformity with the standard (s) and the discharge quantity as below:

SN Parameter Standard
1 Total Suspended Solids 100 mg/L
2 BOD 30 mg/L
3 CcOoD 250 mg/L
4 Qil & Grease 10 mg/L

That, the occupier shall dispose of solid wastes as follows:

SN Waste Type Mode of Disposal
1 Hazardous Carbonaceous Wastes As a substitute of Soil or Mineral
2 Hazardous Non-Carbonaceous In co-processing in high
Wastes temperature furnaces or kilns
3 Non-Carbonaceous Non- In TSDF
Hazardous solid wastes/ Mine
QOver Burden

That, the occupier shall keep D G Set(s) within acoustic enclosure and shall keep the height(s) of
exhaust pipe(s) as per Central Pollution Control Board norm.

That, the occupier shall install and maintain Central Ground Water Board/ State Ground Water
Directorate approved system of rain water harvesting-cum-ground water recharge and submit the
photographic view of the structures within a month.

That, the occupier shall grow and maintain greenery of the project in the periphery and other available

spaces and shall continue enhancing its plant density and biodiversity.

That, the occupier shall submit environmental statement with supporting stoichiometric calculations
analyses reports, every year latest by 30th September of the next financial year.

That, the occupier shall submit report(s) duly monitored and issued by an NABL accredited / ISO

9001:2008 and OHSAS 18001:2007 certified laboratory in compliance sub-para (2), (3), (4) and (5) of
paragraph 3 of this CTO yearly at required periodicity.




(10) That, this CTO is valid subjected to the validity of mining LeaseMining
Plan/Ecofriendly/Environmental Clearance, if applicable. In case of no renewal of Mining
Lease/Mining Plan, this consent shall be treated as revoked automnatically.

(11) That, this CTO is issued from the environmental angle only and does not absolve the occupier from
other statutory obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility to comply with these conditions laid down in all other laws for the time-

being in force, rests with the industry/ unit/ occupier.

(12) That, this CTO shall not in any way, adversely affect or jeopardize the legal proceeding , if any,
instituted in the past or that could be , instituted against you by the State Board for violation of the
provisions of the Act or the Rules made there under.

(13) That, the occupier shall comply with all applicable provisions of the Water (Prevention & Control of
Pollution) Act, 1974; the Water (Prevention & Control of Pollution) Cess Act, 1977, the Air
(Prevention & Control of Pollution) Act, 1981; and the Environment (Protection) Act, 1986 and Rules

made there under.

4, That, this CTO shall not absolve the occupier from making compliance of other statutory prescribed
under any law or direction of courts or any other instrument for the time being in force.

5. That, this CTO is being issued on the basis of information/ documents/ certificate submitted by the
unit. This CTO will be revoked if any of the informatlonldocumentslcertiﬁcatesiundertaking given
by the occupier is found false/fictitious/forged in future.

6. The Order shall be valid subject to compliance of all other legal requirements applicable to the unit.

7. The State Board reserve the right to revoke, withdraw or make any reasonable variation / change /
alteration in conditions of this consent.

This is issued with the approval of the Competent authority

Gopal ot

Date:
Kumar s
(Gopal Kumar)
Regional Officer
Regional Office, Ranchi

Memo No. : JSPCB/RO/RNC/CTO- Dated : 2022-09-30
14198432/2022/206

Copy to:  MJs Hardag Stone Mine of Sri Om Prakash Bhagat, At+Mauza-Hardag, Ps.-Dhurwa, Dist.-
Ranchi/ Member Secretary, J SPC Board, Ranchi/ Deputy Commissioner, Ranchi/ D.F.O., Ranchi/ D.M.O.,

Ranchi for information and necessary action.
Digitally signed

G O pa by Gopal Kumar

Date:
Kumar i s
(Gopal Kumar)
Regional Officer
Regional Office, Ranchi
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(i) The unit has to obtain NOC forAdequancy of pollution control measures
from State pollution control board.

(i)  The unit has toApply for consent under theAir (prevention & control of
pollution)Act, 1981 before commissioning of the plant.

(iif) The SPM measured between 3 metersAnd 10 meters from the process

equipment of stone crushing unit shall not exceed 600 microgram per
meter cube. :

(iv)  The unit will construct suitable type of wind breaking wallAround the
plant which should not be less than 15 ft. height.

(v)  The unit has to do suitable type of tree plantation in 3 rows covering
minimum 10 ft. wide stripAround the factory campus.

(vi)  There should be regular clearingAnd wetting of the ground within the
premises. '

§

(vii) The unit will submit report on occupational health to the concerned
govt.Authority by last day of each year.

(viii) The p!aﬁt building layout plan should beApprovedAs perAmended

factoryAct. _
; (ix) Taking full responsibility for meeting related provisions of  the
AL ] environmental protectionAct, 1986.

L (x)  The present clearance - should not be consideredAsAnAssurance . for
clearance of the total scheme from environmentalAngle. -‘
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